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Raipur, the 28th June 2003 

NOTIFICATION 

No. 3027/4808/18/2002.-In exercise of the powers conferred by Section 13 ofChhattisgarh Anadhikrit Vikas Ka 
Niyamitikaran Adhiniyam, 2002 (No. 21 of 2002), the State Government, hereby makes following amendments in the 
Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran Niyam, 2002. 

AMENDMENTS 

1. In the said Rules, for sub-rule (I) of Rule 3, following sub-rules shall be substituted, namely :-

. (1) As per the provisions of Section 5 of the Act, a person shall make an application for regularisation ofan 
Unauthorised development to the Authority, within one year from the date of notification of these rules 
by the State Government. The Authority in its discretion, can extend time limit for thirty days, under 

special circumstances. 

2. In the said Rules, after clause (iii) of sub-rule (1) of Rule 4, the following proviso shall be inserted namely :-

"Provided that the unauthorised development being used for residential purposes shall be regularised only, on the 
basis of its developed floor area." 

3. In the said Rules, for sub-rule (1) of Rule 5, the following sub-rule shall be substituted, namely:-

(!) For the purpose of deciding penal amount to be imposed on any applicant, "except for the developments 
carried out for residential purposes," the area ~isc market value of unauthorised development, shall be 
fixed by the Authority and represented as per unit developed area. 

4. In the said Rules, for Clause (i), (ii) and (iii) of sub-rule (6) of Rule 5, the following sub-rules shall be substituted, 

namely:-

(One) For the developments carried out for residential purposes, the penalty shall be imposed on the basis of 
provisions made in the Section 6-A of the Act. 

5. In the said R~les, sub-rule 8 of Rule 5 shall be omitted. 

6. In the said Rules, in sub-rule (I) of Rule 6, the date 1-11-1984 shall be substituted for 1-4-1991. 

7. In the said Rule, after Rule 8, Rule 9 shall the added in the following manner:-

9. (I) Under the provisions of Section 6-B, the applicant who has deposited more penalty then pres
cribed as per the provisions of the Section 6-A of the Principal Act, shall apply within 90 days 
from the date of the notification of this amendment in the official Gazette, to the Authority for 
the refund of the additional deposited amount in form-VI. 

(2) The Authority after receiving the application in form-V[ from the applicant, shall examine and 
pass a suitable order within 30 days of the receipt of application and may direct the Member
secretary lo refund the amount who will do so within 30 days. 

By order and in the name of the Govenor of Chhattisgarh, 
B. K. SINHA, Special Secretary . 

• 
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Refund of excess amount deposited by the applica·nt for regularisation of Unauthorised Development 

To, 
Secretary, 
District Regularisation Authority 
District. ...................................... . 

I, hereby, submit an application for refund of excess amount deposited by me for regularisation of unauthorised 
development under Section 5 of Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran Adhiniyarn,"2002. I hereby submit the 
following necessary information. 

I. Name of Applicant 

2. Ownership title 

Description of land, revenue village, Town 
Planning Scheme, Survey No./Plot No./ 
Khasra_No. 

Date & No. of demand notice issued by 
the District Regularisation Authority. 

Detail of amount deposited 

(i) Amount deposited: Rs ............................ . 

(ii) Treasury Challan No ....................... dated ......................... . 

(iii) Name of the treasury ....................................................... . 

Actual amount of penalty to be imposed 
vide the latest amendment in the Act. 

Amount to be refunded. 

Rs ............................ . 

Rs .......................... . 

Signature of the Applicant 
(Full name and address) 
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